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ANNOUNCEMENT RE: GOVERN-
MENT BUSINESS

Tre MINISTER or PARLIA-
MENTARY AFFAIRS (SHRI SaTvAa
NArRavAaN SiNHa): With your permis-
sion, Sir, I rise to announce that
Government business in this House
for the week commencing 9th March,
1964, will consist of:

1. Further consideration and re-
turn of the Appropriation (Rail-

ways) Bill, 1964, as passed by
Lok Sabha.

2. Further consideration and pas-
sing of the Drugs and Cosmetics
(Amendment) Bill, 1963, as re-
ported by the Joint Committee
of both Houses.

3. General Discussion on General
Budget for 1964-65.

4. Consideration and return of the
Appropriation Bills relating to
the following:—

Demands on Account (General)
for 1964-65.

Supplementary Demands for
Grants (Railways) for
1963-64.

Supplementary Demands for
Grants (General) for
1963-64.

As the above business is not likely
to be completed by 13th March, I
suggest, Sir, that the House may be
pleased to sit on Monday, the 16th
March, and Tuesday, the 17th iMarch,
if necessary.

Tue VICE-CHAIRMAN (Smrr M. P.
Buarcava): The House stands ad-
journed till 2.30 p.m.

The House then adjourned
for lunch at one minute past
one of the clock.

The House reassembled after lunch
at half-past two of the clock, the
Deputy Chairman in the Chair.

RESOLUTION RE: ENDING STATE
OF EMERGENCY—continued

Tee DEPUTY CHAIRMAN: Mr..
Chordia.
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[t - ool - &I pd]

o S oo I ko e
plon K & dske oS gl & Se
¥ oot & 5ol oyl el
oty Ukns oS o e e
emdl GBS o Sy L oAy &
IR SR CE R S Y

A R PO XV L [ TRCOURESR I

Tae DEPUTY CHAIRMAN: Fifteen

minutes is the allotted time for dis-
cussion on Resolution, You wind up
now.

o e D Gl - el - ) gy
PS5 gn pae gedS ge Wy S
TYLURUE I NS & R W'Y
AU Q &yl L yetS
YU oL NPT LT T
o Syl s - 2 UG @lew
sttt gl a8 il d (Y
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Ula 336 e J 40 S oals

o o X el e (P
W - Bl sme s UK
PE o ar e & ale
i 0 S -a gy b

T(uhoe) wl - el - ol ot

g a) U"S prE-vy 8’,&.«’,5.
- Ugman yaed 685 o5 ol 9

[ RAJYA SABHA ]

state of emergency 3432
o) :_L_j)k - -l e
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- darly  Upp yey i3 B G WX
PRI RS typ Ky planne 2ly
e ol g i Sk (@l
i e S -
Bl ) — a wyd e g S
o5 wiwe o o O S
& VIR RN S EX SRS U PO
o st K a3 Sy g asio
Uy el i S Sy S
it o

1[0 go gHo arfRw (wF WX
FeHTY) AW fodt ST, W@ a%

W IV T qRAF g A THE
qEET KA1 E

=t YT ATTAN gy ;9L HETE-
LA I ks S

"ﬁfl°'~’.ﬂ°a1ﬁ$:m$ﬂ%irrr
dfe Wgi aF 5@ fy w1 qeAF
foa® Trva= & 79 Wew ¥ AR TR
R ¥ § vt Bie A fer wT Ay
T A o gEY § N T e N
foarag & St mgra  arar wfed )
tg¥ UF @ A 9a1 g o fF
HeF & AT AR AN AT IR SqApAA
fevw mw sfear s # wamEw
farss Tafee F3dt & 5 @ Hivrar g
a9y amr frr & SR @ @
TP TG SR FT WD ey faeen
fF fegn mrs sfear & wqar gana
7 fod o fearet @R & fog am
fog 1 afer SaT 78 wF= ST SEET
M7 g} A F W g8 ST 2w
fedm s fem =9 § Iv@ ™
qew R Y, O AR N5 qea ¥ fay
W L rRSE & owmw ¥ A E fw

+[ ] Hindi transliteration.

[ 6 AIAR. 1964 ]

|
1

state of emergency 3434

gme T ¥ OWW Y AF oHIHE
da7 €T & | UHISAdEr I FET
dar g & AT qEF T AT FT GAA
& AT AT F wEL FP AL IR AW
qEF & T8 qTAT FT AEZ T HRIT-ABLI
¢ & wfeed 7 A e &
X T WA AT GUF F g F
geSATT # a1 gudr Sl w1 oA
Wl foteaaft 97 5T 341 g1 UFAT
oY THTHEY § | B T A TH AR
F FAT TEAr fTRET awd g
# 3T AT F TTY TAHE Tel 57 TFAC
A 9 FEd @ T oeE § ooyt a4
AR L CI I CL S G
THTHHAT Y 7T A gwA & A
THTIAT &7 988 T Z | T a9

EATY AR FIE QAT FWAT A9 &

fr 7 wfEee g9 g oar
a7 T g wvgst 97 gwAr a8t
G| W WS fgepa &1 48
a7 I fF wfres @ 9w
fergettT & T T7 ENAT AL £
W qifwErTT & an feegera Y
T AT QATHRT TS R A £ ATEY
affsr g7 ST ATl FY g T A8
FAa TE £ afer WK W T
BT WYL uE fgrger @ Ay
Tag e aiF fF gw P swEa
& wx? § T9 419 F 3G AT AT AE
Y g svar & fF g 1oF § gy

g1

¥ fro OW A £ HATAHT I
fag 78 #T Wy § 7 1 waafas
SRS & FFT E AT AreT § /7 3R
qg WegeN aw fEar g afew
AL {iHT T ITHY (ZATT A F A%
R IR wRES giw 48 awad 3 F
& I ST §IT § AT NL ATET 7
wx § afrw arwa w8 £ i o9 qew
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[#Y 7o ww ariTs)

FT QAT HA & JT IqH HFUT T
Tt & AT B TG WA | geF
wefraa & ener & ora fres & wdat
# gy & 3G i a1 ¥ aeee
fomy T +few g & @ WO AT
& s frogw Aew § quesiEr @
TET § 1 e v gifwei F
faars o i ¥ @t & faame
St st it s 4ff £ afew gufad
Wt e e § o jes
# TB AFT q9gT F AR 9L, AS-90H
F am 1, qofaen A1 aHERT
F MW qC WI®AT TGIT FET TG
M mae g v g | S & g%
A faecht & wgred @1 | & W@ W
FREET TEIH g G § AT
oF F T I AT AT FT @A
| g g 9 qF aE g
Y § AR gud a6 B § W
oF ITE g BN § WX g aF
qifreT B4 /I T ¥ § fF g
7g & Fg wwar ¢ fr frg aw wn
o w1 e qeF 7 9 @A
q g, 99 g ¥ W@T AA F} QA
a7 g ar & g § O qew
# oot gz § dwr @1 O g
T Al &1 OF ¥ far ag feww
we  Ifear &= 9 fog g § WK
ag gatea oy f5% @ § fr g7 &
FUF F FAG 7 I3 AL AT F -
WHES & qFOA A TGS AR qF
¥ wogd ¥ AW I G A FAY
T |

st ST ATAw Ay ¥g g9 O

AR U

st Qo QAo aTfew : AL T

Y @ § o ¥ w TR H

[ RAJYA SABHA ]

state of emergency 3436

g AT gEWa F qAoA T ATH
faerar =rgar g fv fo <t 1 O
& fod gaat @ry frar @ qr, I
T # WA A qT AT TEAATA TEF
fear e & 1 gt FT A grawAr
£ wx g ag & fr g I Feaed
a1 qRFFEd @ FE g W g
g s FF T g Al o o A
AR | G T T T
#1 &, gt &1 § W @=rd F7 §
AT A AT F g W I §

Q¥ AIAFIT qIE€T - FIA-HIA S0 7

St Qo gxo Jrfew | A+, wawI
AR @R w1 e o § gz
GIIE | T T AT A F ZF AT
g i A g fr ¢ o
g q3T o § AR X & 5 qw g
# gy o frdr st &1 ofeen
Fgr 9w | wwwa g fro @y wR
qAE T8 W gw aa # fgma
FIF T o7 OF aga 97 A4 § 5 welt
g arfvw F1 qifFenT 78 F a7-
am faar s

Y et Areaw Ay A Er A
LA

ot Qo qro arfow: wamr ¥ A
TEN § | g et #1 gow ,
I AW F A IqF T B
g # T ¥ OF  agd v A
T AR TFAT a6 o F0 A0l o
wwﬁ“*@:mm?‘mﬁ
gy . . .

ST STETH AATAT FY : IART A
T AR

st go gwo arfew : fordy waerara
FI FH ToF | PO Fg FT I
AT F1 qAR # IrAT A W Q.
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ATF grfaw § AR AT q°r FT Iq
faas fera wre femr s #
T R Fm 9ifgy 1 fad
w fad fF qt aedga foF s g,
fefea &, waaw 3, g a1 fow
3, At wo fagrdr wwER §  qqANT
freft gat wew &1 gl F oy g
WR TE IeF § FHRT FIAL 9 9T
e ¥ faam & g0 frar 9w @
YT FT 6 ¢ 5 Tar &</ g wwit
AT AT A Ay 9

¥O¥ 19 §I9 gl a8 W QAT
L oo w9 W gwE
g Sifed Ia% am WgT & g §
ok @ W ferg ww gfemr &=
WA FN ey 1 gfrr &% awmw
gewl & qur g § ot quedr
QA PAT | TA ¥ wry 7@ Ay
s o waifas €, I wonwa
q ¢, T I TS wIwe e )
ferg o e TR A E fF
WEF BT HEEAT TAT gL AT (AR
wr g | fedg me gfear & &
T ¥ Al ¥ o wew g &
ST AT WY § ST qHIT A )
QR dr F A4 T § 5 J g
FF & wifgw F1 AR o 57 -
e W@ S R fedy wre sfear s
®T @EIF AT A, 9 A Frar
¥ T ® R A wrEa ¥ 9§ g,
g I ARG F qdA F ALK
| T8 OF TS IR S € o I
et ¥ a8 wgr fr gw wa  wwSy
A wra & fr A ¥ wHardr QA
T # faselt @ ST | WK TG ey
gt 2 O gw ouw fawet A sy §
SR I N WE 1A GF TgT T}
qFF ¥ WA A9 & | WA ¥ I
¥ Y ST TR B0 ¥ AR &R
ATET T F AT T | OF F17 F T

[ 6 MAR. 1964 ]

state of emergency 3438

A IAT @A F ¥ 9w Feg Ay
A T F T T H g 97 FN
qET 1 A F amwar £ fF @
famr &t I q# Fon wfgd
T g7 AW w qg waw gon
forear g1 I dar § 7€ §
MET qer Aqm s af 3 @
Wi At &t oag A awar § fr
& faege §f @ &1 g § oK facgw
Sifrat & ga & forr € 0

7Y, afew g wow St & et R
TF W& F v § 5 g faat ¥,
qifFeaTfa & gadr w1 gErfaar s3i—
% g Wit Fonar § AR & amer
qY T F FO § 5 wR gwrq
Ay A F e goamT alET 9%
AR IAHEIT TOFT R g & T AN
oA wen Wl |\ W aifear
¥ g A IeeT TOF ) A H A7
ar gwer d FLT TfEY | WX 78 3
qifeft & qafes § afen ol gy
TV, BT A& BT araAfvad 9% a9
TR g1 A g 3¢ &t afl wra
ofed IR N o §), wfeerT @),
gfrar | 37ifs W gw dar =&
qt g fggeame &t miv W fgmgeama
F a0 FY TTOAT TEAT § I g Y
AT | #7310 gu et oAg &
fe gt veax # Q1 aq wfaw ¥
s 7L @ 9 wd fegR w
faratmo & g9 & W 99 &
foreg g€ o1 N SEAATY qor &
TR AT 7 AqE 787 ) 9K 9w
¥ FEr—"TEY N T FIIATE B AFATY
¥ qra w741 TIfeg 1 73 fegmmA ¥
Foa< I Q% fow T & @ o
gfrar & A § N qre @
I OF AN 4 Ff &feqq ¥ 78,
TEIT W A Yeww ¥ F90 g
A HEAT A TG A FAR W WY
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[ 7o nmHo afrw]

wrerfaad, gard) I 9T gHe g
¥ warfew 7§

qORTT & 7R T AR & AT A
wet § 1 fedw W% sfear wow Fv
XOeF o¥ oWt 9T Y g =fen
ot wEard ¥ qfw, feadt & af,
aFa & Ifw, q@ qew A7 qrerauy
w e § eray § WY g| s o
F% T ey | 99 BH Ug A
forrag w7 2@ ¥ fee g fog &=y
afere gl § % frgedr oFe | A
aifee 1% Toe w¥m § A I W
qIFTIST FEET IJATE gAT  WTiEy |
wik A feww wrw sfear sew & wran
¢ @ e o gy AfFT S
W ATET ¥ | i ot 5o I
t @ fe awr gfeew 1 sam fe
X g TRy | gl fAw ag §eed
g & a7 waar fE 2wy wew AW S
wgi &3 § A fgrgean & g & 1 Sl
fe & s g faotvar g aronye
WET AN IeHIE & AAT A& gh 8L
RESHA N TH HeF § Fmar & ar
fergeama 1 3w T § AR & feg
ot W fegea § ®ar 2 @ wm wew
wr e Y | i e
w1, Y /98T % favraa 78 &,
forgrer & a1dl F FER A &
wifeq | o FHg W ¥ waw g
vy fadt fer &7 fagret ar gursit
wTAE FAT § T IAR FET F g
W AT ARG A oW wew fardy
NI F gre-uir T Fiw gwy WK
fog a7 g vt ain faar o9 T
T S # T g dar s § e g
N gErfa #1 x@1 ) E 1 o g
® 1 ¥ & o N wokt grena & vt
T FW § I QR H T §) i

[ RAJYA SABHA ]

state of emergency 3440

T e wfeg fr 30 ater #17 R
TEHT FHIST T ¢, TGET W | W
T ST, F WY WAy £ AT IEw
FAT & ArAT @ W4T Wiy |

et qonfor g 2 R fm
e yEEEER W Hew § g
& I frgerres T seTe g fererag faet
R A fawrad ot g S feew e
gfem & qeg At A T w0 ¥ W
Iq wew ® AW w1 Wfge | AW
T gm fufaeer gree it Tagwg &
UF AT X TE F) 0F BT A 76§,
T aGrq 2 I gt s § o
FTER 1T § o e g I awy qars
TITFY & TTUS FIILHUTSTE FT G &
¥eTE O F foadT 737 797 A7 faeely
& TR WS T ) SafE I qut
faest & mror 0% FTIRwRT WYR 20
He is meant for India. He has to
report what is heppening in India.

ar g oFY T9T ard fady Fav fae
v g foran f 7zt & qaen fegwl
¥ famw &, fog aarcTaR & faae
8, forg ewemay & faas & | w@vmT®
¥ ¥ T §T TE—In T FATT-
¥t 7 §) AT TI T FA E |
o g 2wy a1 6 w9 § e
geaaa-foe ot zwes § foe ot
oY e smAY &Y 1 afed geeTe
% faens gawT agr d § 0w
feads Yo & ag g kT N ofew
U qM AT | g {TRT F A
TTLEY FT FTIEET 457 § A FOHY
§ FIIGITEE F) A FT [T €77 ¢,
ar |ETT F7 3 Ar@ g T qEeat
& q1fed | a8 ww < fedw W
gfem qae & ot § 1 ifE @ amw
T & fgrgeama 7 <@ &t @aw
© o &) R iows # 42 g
fireit ame & wg fip fwi & el
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[ 6 MAR. 1964 ]

state of emergency 3442

A fegat ® fawre oW T & | g ¥ ifyw 7oy § gy e

A IHET FT AW AN /I SET FA
farg sateT & @€t gawATEl & oA 7
A F1 /YT TG AFAAT AT G AR
ferg 1 o7 7 Wi Ar @A 1 Al
0 =y § 5 wwe gw @ fgdrs
UFNA AT AT F AT HEAET T w147
¥R ) BT FEEE AT FAr ERT O
HAITF FRN-ART £B TG 1 WY WY
arfaw &1 3fgy, 3o &7, w49, FAAF
;i § gagrg o AT oot qy v
AT a7y A AfFT g Y weg A
A Ay E iy famy g Y 3 S99
ERAETH QT AT F 1 (Interruptions)
gfadisr wifer | .

{Time bell rings.)

uF % aar grar ¥ R wramm &
LRl 9T I T39E ¢ | fgg qwersnA
®1 TEER }, wfFETT & T 2
7 £Y TeTw §, AT T & § vt
HarfF qre qaAt ¥ g am o @ §
e fgem ¥ fadiaT & foen s
& fax 1 w9 T g w7 QAT AfER
fiF st ZAT AR 97 59 aF wfEen
¥ ATy Teas &, 7 ¥ wewe , Pogshe
T T &, o %E &, O A1 X uF ATqeET
Hafaas v a0 7@ g JEA )
uq 9T a8 fhew aw st A% fgrgeana
& qgT wwn @t fee wew faerd
qroa, ez arfes, amf @1fge @9
g F W g FdY gF 94T
QT 411 39 qurR Jt 77 feww
W% Efedr &9 ¥ A9 AAF § 79
qHEAT & At faw AR R aredt
arfem & fad & 4di &, goeer=T arex
Famisfaa ) ST FQ
§ 5 7 wow 3 o+ fame & oy
faet ardt o afes & arfaw
v wFY § wve! g aifzd fe
s Fam Mz W IR Ot @

CAG

THE DEPUTY CHAIRMAN: Fifteen
minutes is the allotted time for Re-
solutions. You wind up now.

it Qo UWo aivw : & @wew FT .
TIE VAT ATEBZATE ) TF .
ATE WAL AT 3 O FIAIT F 1T ¥
g fegmr § f& sa awsdt, fagray
HIT FATAT THAT § | §A T 59
AT T AW Y AT TR 4 £
# o o) weta § W T § 9T
v o7 fr—

wifgd & A9 7 @ wfET sAr
HIT FIEL 7 Fovger § qrawra g F1

gy faard wew #7a € f& ot
TR AT TR AAH € | ATEL qTe
qg q9AT § THHT ATH AT UH E

it U0 o HAGT | EATHASATE
W& Aty g ¥ a1 ey §9 @y
qAHAT | '

5Y Qo wRo qMCE : A #gr wET
fagrs dmaFT AR Sy | A F ag
graal § fe & 919 FTeIT S 1T
g & Strar § AT Agel ¥ weTeay
T & A agT It ¥ g &
FR Y rfreara § Aafwgi vt 99
FL A I E 1 oA IR wefwat A
¥ A ) T OF 98 qeF § 37 WiEH!
qo fae & Wiz fa¥ o aY ag THIIET
& ar w1 Afew CaieEt AW
fad ¥ 78 & fF U9 9T o7 AT
fag 1| xa% w7 § f5 gawr oy
AT IR T FL | W A WA
FX 5 I3 wrfwat &1 i oew fear
T g e sifew wr ¥ @R
oY Y g 9 fF qaamaEE Qe
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[+ To wHo arfiF]
Far e QR E | W s T

wg @ § 5 mifreara gk gard srgrit
W AT TET FaTAT g W W qgT 4

at § | agh wgd ¥ AR 0He
&3 § O wnh At ¥ fawae gk
feda ¥ e ¥ arsfeae @@ §
Y TR TEL gy gHAT | AT g AT
® TFA § g7 FILT I RS T8
W& & | §F T F1 g fag
qafaw swraal £ g & fog 7 @
m»ﬂﬁfmmﬁ\nwa
WHTHT g, T qEF § AT AEAT I %
arfawr w37 § S T &7 49 Ie1T
g1 & wene ¥ arg ¥ 3§ Weamw
¥ qafawa #3a1 g, AfFa e ow awm
ot Frr o Ty § 3T fgrd A
g fgrmaa @ § 1)

phee gl el - gd

@ o Rae = a0y S
due on Sl gy (S G
Ut el e H g S8y
S o Mmls &g ¢ awe K
WU Srae gyl et w50
R N T
o M 2B S
& g Sy o 'OS e piI
S @ s g e plyoe
2 e w50 e ylie g0
P lar 2 Ay &2 Ny g g0y

be WS & un ey 5 pr
SR

& S " | 2 Yo S
J)fL% &y

{ RAJYA SABHA ]

state of emergency 3444
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=y e ol W 0P P S
Ko (ol b Bage L ol (o] o2
poow My om e S
W K Ly 2 Ups pplae Ly
~oe e e o b sl
oy | oy U 6B b el
& b X iy e oS 9
3y S JSp o S ol
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[ RAJYA SABHA ]

state of emergency 3448
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This house is of opinion that having
regard to the improved situation

in the country the state of emer-
gency should now be ended.”
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“Give the dog a bad name and
kill it”. That is not going to meet
the endg of the situation. |
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Suerr KRISHAN DUTT (Jammu
anp Kashmir): Madam Deputy Chair-
man, I rise to oppose the Resolution
sponsored by my hon. friend, Shri
Bhupesh Gupta. I am really at a loss
to understand how such a wide awake
and experienced politician as Shri
Bhupesh Gupta could sponsore such
a Resolution at the present phase of
Indian history. My feeling ig that he
has been mativated more by the
anguish that he has felt at the arrest
of his communist comrades. Instead
of finding a remedy in some other
direction for getting them released he
has adopted a course of such a sweep-
g nature that it really cuts at the
very roots of India’s freedom and
India’s security. Instead of advising his
friends to feel the gravity of the
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situation obtaining in the country,
asking them to fall in line with the
other patriotic elements who are doing
their best to strengthen the defence
preparedness of the country, to
strengthen the hands of the Govern-
ment to meet any eventuality that the
country may be called upon to meet
at the borders, to give at this time
an idea to people outside that there is
now no reason left or that circum-
stances have so changed that the coun-
try does not need the state of emer-
gency, is, I think, not doing any
service to the country. No hon. Mem-
ber, no patriotic Indian can say that
the danger on the borderg has lessened
in any degree. On the contrary, keep-
tng in view the reports in the press
ang the thickening relations between
Mr. Ayub and Mr. Chou-en-lai, they
are a pointer to a different conclusion.
I feel that in the near future cir-
cumstances are going to shape them-
gelves in a manner which will increase
the danger to India. I am one with
Mr. Anwar in feeling that the greatest
discomfort and the greatest provoca-
tion which Pakistan is getting from
India is our communal harmony. our
secularism our peaceful approach and
our peaceful progress. ‘This is not
being tolerated at all by Pakistan.
India is living in perpetual frustration
of Pakistan’s ideology or refutation of
Pakistan’s ideology. That is the great-
est headache ang the greatest frust-
ration that Pakistan is feeling. Pak-
istani rulers are feeling in their hearts
that unless and until India is also
faced with some internal conflagration
on the basis of a Hindu-Muslim
conflict, the very basis or justification
of Pakistan will disappear. Tf the pre-
sent progress, communal harmony and
peace continue in India, that is the
worst condemnation of Pakistan that
can be imagined Therefore, Pakistan
wants that somehow or other India
must be put in a position where it
can justity the {wo-nation theory.
Therefore, my reading is that Pakistan
Is going to manoeuvre events is going
to engineer events, which will create
communal tension inside the country

[ RAJYA SABHA ]

.of India.
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and will give added force to those
elements which can work and which
are even now working as a fifth
column for Pakistan’s aggression.
Kashmir is not an end in itgself for
Pakistan. It is a means for the des-
truction of India’s secular democracy.
Pakistan wants to use Kashmir to
enforce its domination on the whole
I think hon. Members will
be surprised at what I say, but the
ideology or the mentality of Kasim
Rizvi ig still in the minds of the rulers
of Pakistan. The Muslim ILeaguers
have this basic idea in their mind that
India’s Government wag taken over
by the British from the Muslims and
it is the Muslims who are entitled to
rule Delhi after the withdrawal of the
British. That is the idea which is
ruling ' the minds of Pakistani rulers
from the very start and inception of
Pakistan. To keep up their theory
there are persistent and constant
efforts of the Pakistani rulers going
on. Otherwise we cannot make out
the motive behind the persistent
refusal of the Ayub regime to the
most natural and most sincere offer
of our Government for a no-war
declaration between India and Pak-
istan. What is behind their minds?
Why don’t they accept this straight-
forward offer? Why don't they wish
that there should be eternal peace bet-
ween India ang Pakistan and inside
India and inside Pakistan also?
Therefore, connect this with that men.
tality of ruling Delhi just ag Kasim
Rizvi used to tell that he will just put
the League flag on the Red Fort. That
is the basic reason for Pakistan to
continue its intransigence.

Now let me take the other side,
China. Red China’s rulers are mili-
tant Communists who want inter-
national Communist domination as far
ag possible on the surface of this
earth—Communist imperialism of the
Chinese variety, that is what T am
referring to. By their massive inva-
sion of 1862 they have grabbed more
territory. They have  strengthened
their position all the more. They have
got up-to-date roads, godowns and all
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sorts of war arsenal and cantonments.
Now they are in a very favourable
position to advance further. Now add
to this the most dishonest tactics
which Mr, Chou-En~laj is practising,
his collusion with Mr. Ayub Khan.
Thig is a collusion between two aggres-
sors. Both are now combining to
grab ag much of Indian territory by
joint action as they can. Just as
there are communalisis who can be
used as fifth columnists by the Pak-
istan rulers, there are alsc pro-Peking
Communists here who can be used as
agents for internal subversion against
the Government of India and the
Indian people to subvert our demo-
cracy, to subvert our freedom.

Sart BHUPESH GUPTA: We have
always repudiateq that charge and
suggestion. Up till now they have not
been proved.

Surr KRISHAN DUTT: As a psrty
you may have done it. That is quite
correct. But I am talking of indivi-
duals.

Surt BHUPESH GUPTA: We have
been in the last fourteen months
asking Government to produce a shred
of evidence against anybody. It is no
question of resolution,

SHRI KRISHAN DUTT: That
resolution also was not unanimous,
E g L]

““Surt BHUPESH GUPTA: Why are
you repeating a fourteen-month old
allegation which is false, malicious
and perverse? ‘

Surr KRISHAN DUTT: 1 have
mentioned all this background with
the sole object of stressing that the
danger to Indian freedom ang Indian
integrity is increasing day by day.
On the continuance of the emergency
there can be no two opinions. With
regard to the arrests and the misuse
of the powers under the Defence of
India Rules, that is a separate ques-
tion altogether. The right use or the
wrong use of the powers is not a
determining factor either for the
revocation or the retention of the

[ € MAR. 1964 |
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emergency. The real factor that
determines the fate of this resolution
is the intensity of the state of danger
in which we are at present placed
with regard to our neighbours, north,
east and west. I hope and I am con-
fident that the hon. Members here
and even the people outside are fully
conversant with the seriousness of the
situation in which our country . pre-
sent is.

I may again refer to the example of

the fire brigade used by my
hon, friend Mr. Anwar. At
present there is no actual firing
going on on the borders. That

is quite correct. But shcould we have
the fire brigade only when the confla-
gration is on and the flames are shoot-
ing to the skies? The flames may
have been quenched but the smoul-
dering fire would be still there, and
we cannot tell the fire brigade to pack
up ang go away just because the
flames have been quenched. But when
the smouldering fire is still there, we
must keep the fire brigade on the spot
till it is totally extinguished.

Surt BHUPESH GUPTA: You keep
the fire brigade in the depot.

Sart KRISHAN DUTT: Not in the
depot. Fires are smouldering on the
border.

Ssrt BHUPESH GUPTA: I am not
asking you to demolish the fire bri-
gade. Keep it in the depot. Like-
wise keep the emergency in the Cons-
titution.

SHri KRISHAN DUTT:; It must be
kept in action. Now the greatest task
before the country at the present
moment is preparing for defence, and
not only for defence, we have to take
back the territory from the Chinese
illegal occupation. We are pledged
to that. There is a sacred resolution
of this hon. House on that point, and
the time is fast coming when India
will be compelled by the intransigence

of the Chinese to take positive action
| there. For that positive action we
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are gomng to prepare and prepare most
valiantly and determinedly Thank
you

At rivfrgewn feagadty  soaATafA
AgtEET, & o qw T ¥ qEw ;1
fauig 37 & (9 @7 AT E | 0
g A Aw A A E F oA
A FE 0T IAY /T wET & 1 TF A
oy g e fF 9 ataw =« i
g, A GET dArgw FEEiass gl
AFT & WY AT 708 FTT A0 & 1 AfFA
qAL H1 FH JFAGAT, A2 faegs & a9
T GIIT 1| AT SR SET q T8 A
ST AGAAT F AT gL R | T WW g
§ o 3| I BT H AT F
% &, gfaar qar 1 &, w7 & @
wed A/ A § | AT F O A ¥
qadY g o7 & "wiT suEr wagdr ¥
I T

6T gax warar gifsram w0 5T
A fggeam & faars g w@r @
ST STE W 1E THY gEAm g &
72 ZAR qeF ¥ 97 gAR fagifgar
&7 AT AT 3, gHAT F7 Wi § WY
ol A ¥ vAar Jafen &1 e
FAM WY AT F B Y gwI qrmr
T FUAT AT § | Z9FT 7799 43 & fF
I F9 A T afed IU 7R T |
Z8Y, 3@ AT &t oA XAv fF owaw
£ g 90 &, AT FT AT FAV 0F
T & Frafede §1 war % gw
T 437 FI, TAY FT FoFT AGHA
g»mq"‘ﬁmi\' UGG G
B TEATIAT INA F7 faarg #T JY
§ qr TF AT AT IAA T AW AN
g 1 gay faTay ot & uw agem s
TSAAT A zEAfe A wgr F oA
qz A FEAT {5 Aagr w7 7 NG §
Za A1 ¥ ZeFT A7 AwAAr g Afwa
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Trag F1 frwgw gur Sl 3 39
rafaar &1 2 A7 fegaes gt &
gafaq & 3@ 19472 7 C0R g
aqT A Iroqdr Y FT FEATE | ITHT
78 e o fF (R wwET § wadr
FY Z1 a7 fFET HFEL X §F FF 7
geaaw frar &, & 38 g %1 {7 AT
AIAAT § | 9 W FT AT ST @A
i GTRAT AT T A TH 99 { AT
W & 9T AT § T A FTA A
2 I gR g wEr FLar Iy | g9 Ag
f1 AwEsT FfEd t6 waade & fae
TEEY A, Taqqe & fHAT fAafreeT |
o7 fFefl Troge 7 w1 FIE A9qdr F
g1 Y g7 37 gfaar 7)1 g1T 27 wfgy |
e q W 3T W CRIAAT & qT EW
AR FUTRT FH T AT 1 &
g gg Y D Efe w1 F Qoo
A1 aF T9 THAET &1 96 fwar W
o< qrar A ¥ TEHT geT fEar o™
8% §q9 A ¥ 4 %gar FAgar g ¥
73 UF WegaglftE aa § | IF NG
R W ¥ THEr @Ar /fgy w4
gq wifeqt &1 AW F7 fgwrom 7 w1TA-
HZ FT ag g1 W | gL qref #
qodT "o gen fawdy g o
Frfew |

mit gart gw  faiaee e
Al AR q AIT WO A FIATHT
f aRTHET FT TG ATIF & § AT
adl fFan AT @ M aga f F4 RS ¥
LEHT TRAT fat A § % 7 A
T Ze0AN &1 gW ¥ | Ige AIFE
T FT AN 6 a3 ff W g A
#1 fuaare faar an | afFT g7 qal
ST T, FEAT TG AT G, TF AT
A g ST @ F0F %58 § 9%
FIeaI forar wrar § 1 gafag S g9
T I I Fgd g 1F UAIAAT FY
ger ¥r Wiy ag ag ary fad srow
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3 WiAqT * q¥aw + fug Hgd
& | AT T I POAR M T WK
¥ gear wmEd ¢ A xww ¥w A g
TR QAWM | & SYRT T FE AT
fe® agr Fgm gwid i W g8 AWy
jsrr T ¢ AR IWT I 7T w7
gEIT § IF T 99T gAR 3T ¥ I
QAT 9% 1971 3 | W FIT {7999
g7 W §g rafqqr ¥ a v a1 99
F&1 W& § I88 a8 arfeq ¢ grac g
f& & ¥ Ty afeteafa g1 8 ¢ foray
€7 AT F1 g X 1| g4fwg 39
{5z & & g8 geava &7 faue wq@

g

Kumarz SHANTA VABISHT
(Delh1) Madam Deputy Chairman, 1
Tise to oppose the Resolution of Mr.
Bhupesh Gupta seeking that the ermner-
gency may be ended. 1 think the danger
to the country which started with the
nvasion of the Chinese of this coun-
try has not ended. The threat from
Pakistan to India has not ended As
a matter of fact, all through this
period, for more thap one or one and
a half years, on various occasions and
at various times, there was much fear
and anxrety that some attack mught
come from China during the winter
period or that some trouble mght
take place on the Pakistan border, and
those fears were there almost cons-
tantly all through this period There-
fore, there 1s no occasion to feel that
the emergency could be ended or to
feel that there was no danger to the
country’s security or that there 1s no
internal danger or external danger
The emergency was declared and the
country become mobiliseq for prepara-
tion and work to meet *he aggression
But there have been varioug factors
and trends which have not been very
happy Government Jeclared the
emergency which was very, very
necessary, 1t had to declare an emer-
gency Even before it wa. declared,
the moment the Chinese aggression
came I felt that a state of emergency
shoulq be declared, and a few days
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after that, 1t wag declared Now the
trouble from them contirues

Personally I would say that the
Government hag not iaken as strong
an action against the various people,
the various elements and the various
trends as they should have done to
meet the situation If ;¢ 15 an emer-
gency, then it means that we should
prepare the country for defence and
make other preparations, not in the
next 20 years but in the next three
years we should complete the entire
programme of defence and other pre-
parations, we should not spread it
over so many years as could be done
normally or even as it i1s done today
I am very radical in this, and I do
feel that to take this work easy and to
go slow about 1t 13 not going to help
the situation I fully appreciate that
the Government 1s doing 1ty utmost to
make the various preparations to
inarease production, to increase the
number of the fighting forces in the
various umts and so on and much
work 1s being done, much of which
s personally known to me also. All
this work s, being lone and 1 do
appreciate that the Government 1S
doing everything to ncrease our pre-
paredness, military preparedness and
so on But [ must say that even that
does not seem to go far enough, that
1s not enough as far as our Dprepara-
tions and our handling of the present
situation are concerned It 1s impor-
tant to quicken the pace even furtner
1 could quote even a large number of
examples here to show that the Gov-
ernment machinery does not seem t0
function as fast and as promoptly as
it should There may be—and I am
sure that there are—-many Ministers
working very hard, overworking,
hardworking, with serious concern
and deeply distressed over the state
of affairs and anxious to meet the state
of affairs There seem to be quite a
few officers also who are anxious and
worried and who work very hard
But apart from these very small sec-
tions of people—that means the large
number of Ministers and a few offi-
¢ als—it seems to me that by and
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large, the bureaucralic machinery
could not care less as to what is hap-
pening in the country. This is my
impression from the various offices,
from wvarious people.

And another factor is that we are
very little conscious of the mulitary
preparations, as to how they are or
they should be. Whrenever the ques-
tion comes up that the military autho-
rities ghould be given the necessary
sanction, it takeg months and months.
Nobody bothers to give these sanc-
tions. That applies to the wvarious
departments and the Ministries, When
the langd is wanted by the Cantonment
Board, every single member of the
Boarg seems to be so unconcerned
and so indifferent as to feel why the
Board, the Contonment Board, should
want some more land for the anton-
ment area. We have no desire to give
land to the Cantonment Board where-
as we are very anxious to give land
for a cinema house or for a luxury
hotel because the Tourist Depariment
wantg it. It is more concerned about
the tourists, half the number of whom
may come for intelligerte work. The
officials do not seem to have half as
much concern for their own country’s
preparations. ‘These are the examples
with which even I personaliy come
in contact. Those very members of
the Boards and the Committees are
more anxious to have hotels and
cinemas ang shopping areas ang com-
mercial areas and increase the prices
of land by declaring it to be a com-
mercial area or an industrial area, etc.
But there is no consciousness, there
is no feeling, there is no understand-
ing that military areas are more im-
portant, thrat military facilities ghould
be given to them 'or that these are
more important than all these cinema
houses and hotels. In the Master Plan
various parts are marked as defence
area: all those have been beautifully
marked in the Master Plan of Delhi,
and every single patch which is sup-
posed to be used by the Defence
Department or by the military autho-
rities is markeq there. Ang the
Master Plan is sent to America so that
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they can appreciate what & beautiful
Master Plan we have prepared. Whe-
ther we will implement it or not is
another matter., But that Plan with
all the marking, etc. is given out to
them because we have no concarn at
all that many things in this country
must be kept secret. Our planninﬁ:
must not become publ

property. The defence preparation
of India is not meant for exhibi-
tion and publication abroad. But our
planners, in their great joy and en-
thusiasm, our Government officials also
in great pride and enthusiasm, feel
that we must have g good ~ertificate
from the American planners. They do
not realise that the country must func-
tion whether the American planners
give them a certificate or not. That
is not necessary. All your military
areas or defence areas, here or any-
where else, whatever installations you
have there, these are well known fo
everybody else. Here I would point
out that when we had this ecmer-
gency—angd it is there—we have al-
lowed so many foreign people, so many
foreign correspondents and foreign
people to go to every part of our
country. They can go to the border
areas; they can go to the trouble
spots. Every single trouble spot in
India, in the last few years, has been
visited by a large number of foreign
people; whether we can go there cr
not does not matter; whether we are
given any facilities to see our areas,
is not necessary. But every other
foreigner, who wants to go into any
part of India, and particularly the
trouble spots on our borders, they are
given all facilities and all sorts cf help
to go there which, I think, should
never be allowed. The British people
would never allow anybody to go to
their own trouble spots. The Ame-
ricans would never allow such a
thing. The Russians would never al-
low such a thing. The Chinese would
never allow such a thing. But we are
casual and careless about our own
state of affairs, and we think that India
is the property of the whole world
and we are their children to be patted
by everybody in the world, and we do
not bother that we should keep the
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secrets of the Government, we should
keep our military secrets, we should
think of the security of the country.
The foreigners come and they iake
photographs of all your Himalayan
areas, through the plains and other-
wise, and we do not bother to sce
that nobody should take photographs
of all this terrain or that area, as if
these were small matters.

Then sanctions are not generally
given; I do not think the Defence Min-
1stry, in its decency or good sense, or
even its own self-respect, would pub-
licise the fact that sanctions are not
available to them, How can they say
it? They would not say it; it would

not  help them very  much
either. But it is the respon~
sibility of all the other Min~

istries, and the Government as such,
to see that every little demand made
by them, every single sanction zsked
for by them, should be promptly dealt
with, within twenty-four hours. I am
even aware that the wagons of the
railways are not made available for
military work. What are the wagons
for? Why can’t they be available for
military purposes, and why can’! they
be given the priority? And these
military preparations and defence pre-
parations should be their very first
priority and the decisions should be
taken, all decisions, at least 5 large
number of decisions, should be taken
within twenty-four hours or within
two days. But they sit over the iiles
for months and months and months.
Nobady bothers about the decisions,
and so on. Of course some Ministers,
I am sure, must be sleepless, worrying
about the country. But, by and large,
the bureaucracy and the machinery
do not care, and this is not the way
to tackle serious problems of the
country. I would more concretely
say; though we have not had trouble
directly with Pakistan so far, and
China did not come back after they
providentially went back, supposing
there is an attack this spring, suppos-
ing there is an attack this summer, am
I to understand that the Government
is ready for it? I am sure they are
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tions, but the fact remains that the
machinery goes very slow ang that
they are not at all ready to face a
situation of this kind. Of course, if
that attack comes, everybody will
become active all over again and the
machinery will start going—no doubt
there will be panic and fear—and
again mobilisation of all our resources
to meet the situation. But knowing
full well that there are as many
chances of an attack coming as there
are of its not coming, we have not
made the full preparations that were
absolutely necessary, Another point
I would say—which even in connec-
iion with the debate on the President’s
Addresg I had pointeq out—that full
co-operation must be given to the
Defence Department and the Defence
Ministry for their work, that work
should be expedited and the require-
ment quickly tackled. 1 do not know
how far the Government was bother-
ed about it, but I hope they will do
something.

Another thing is that prices have
been rising tremendously. Though we
have the Defence of India Rules and
all sorts of other Rules in this emer-
gency, prices have gone up like this,
and the Government has not veen able
to check it. I am very happy to say
that the Finance Minister has present-
ed a very good, a very nice Budget;
he has also felt it and is concerned
about the rising prices. We are mere-
ly saying we are concerned and we are
concerned and we will try not to let
the prices go up, whereas they are
going up all the time. By merely say-
ing that you do not want the prices
to go up, the high prices now are not
going to remain under any sort of
check. Prices are going up, much to
the dislike and resentment of the
people at large. By and large the en-
tire country feels the impact of these
prices; they resent it and feel bad
about it. But the Government has
remained, unfortunately, somewhat
indifferent and callous in this matter.
They say they are concerned, but I
have never seen them take any effec-
tive steps to check the rising prices.

not ready, and I am very sorry to  Perhaps the influence of the trading

say this. I understang their limita-

community or the business community



3475 Rostution e ending

LKumari Snanta Vasisht.]
1s »0 much on them that they do not
kuow what 10 do, wnum taey should
aisplease and whom they should no.
aispledse, Anua 1t they touch une sec-
uon, that section will try to hit  al
those people as there are lots of man-
edlels at large, and 1t they try to irri-
iale some vested interests or the other,
1 tully appreciate and undersiand tha.
ihese people will get into trouble. The
Minsiry also wilk find various obsta-
cies ana troubles and pin-pricks. g
sympathnise with them in their predic-
amen., which is their predicament as
well as our predicament. But this
situation has to be faced whether you

like 1t o1 not, these rising prices have )

to be tackled. The resources may be
taken over, the disiribution may be
taken over. How is it that the pre-
ducer gets nothing whereas the distri-
butors are practically making hundred
per cent profit even in foodgrain-, and
a shorlage 1s created? And all this
1s happening, but the Government 1s

not particularly taking any strong
action. By saying: “We shall take
action; we ghall take action”, ihey

And

will go on for, say, flve years.
so when shall you take action? But if
no action 1s taken now, this problem
will remain and it will recoil on the
Government so that action is neces-
sary to meet the situation as it is to-
day. Even in the interests of the
Government and in the interests of
the bu. ness community, in the inter-
ests of the business people, it is neces-
sary to ease the situation, so that the
various sections of the people can live
1n peace and be able to manage their
Livelihood somehow. Otherwise, these
elements who are hard hit, will rise in
revolt against the well-to-do in the
society, against the moneyed people
of our country, against the business
people here, against the government
itself, they will feel a tremendous
amount of resentment, and the
resentment  and various other
things will recoil, and that
will be against the interests of
the Government as well as the busi-
ness people and the moneyed people.
Therefore, 1n the interests of all these
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prices do not rise—no matter whas
steps the Government have to take.

Lastly I would again say one thing
more displeasing. 1 am 1n the habit
of displeasing various people, Minis-
ters and various sections of people.
(nterruptions) But [ hope they will
appreciate what I am saying. Now I
wish to say a word about the press.
ihe press has also behaved sometimes
nicely and sometimes very badly.
When the trouble was on, that is, the
Chinese attack came, then they were
co-operative, very helpful, and by and
large the Government got very good
co-operation while the trouble was
going on. But after that there are
large numbers of weeklies, ang daily
papers, and yellow press and much
rubbish 1s thrown before the people—
fed to the people—speaking against
everybody, beginning from the Prime
Minister, doing every type of damage
that they could do, to the Government,
to the various Ministries, to the Prime
Minister, to the Congress Party, to our
programmes, to our Plans, and every-
thing, A whole spate of materials 15
out, most 1rresponsible, some of which
are using their blackmailing and bul-
lying tactics. But the Government ha,
not bothered to take any action egainst
them. If this type of emergency was
faced by any other country, they
would have banned at least half a
dozen papers they would have taught
a lesson to the others ...

Tee DEPUTY CHAIRMAN:
time,

Kumart SHANTA VASISHT: . . .
and no papers would have misbehaved
as our papers sometimes seem to mis-
behave, ang they do not spare any-
body under the sun. It is God pro-
bably who is left out by them. And
the press has sometimes hehaved in a
very partisan spirit, with very great
vengeance, with an axe to grind, with
selfish interests and motives, and with
very great unfairness—if I may say
so. Press is the fifth estate; they are
supposed to have a certain amount of
responsibility, a certain kind of res-
ponsibility, We were hoping that thev
would behave with responsibility. But

It is
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it the piess people do not eehave, it
1s tor the Government to see to 1, to
take them to task, to ban those papers,
net aillow that much of pernicious pro-
paganda to be carried on against the
Government as well as against the
Ministers ang agamst the Congiess
Party 1tself, and for the last so many
years, two years or three years or
even more, every day, theie 1s a car-
toon with a Gandhi cap Today you
are riaiculing the Gandhi cap Some
time, even these papers may have
cause tu regret what they are writing
today, all the caricatures they are
making, all the cartoons they are put-
ung out If amy researca scholar
wants to sit down and study political
situation today and make a collection,
even for the study of political aistory
only of these cartoons, he will make
out the picture of the rot that 1s re-
flected in these papers today, a 1ot
that 1s reflected in the indiference of
the Government, and the indifference
of all ot us when we see our Gandh
cap being ridiculed day after day
after day, for years and ,ears and
vears, and we are indifferent, we do
not bother At best you may criticise
an action, you may criticise a pro-
gramme or a policy or even ceftain
mdividuals  But this Gandhi cap 1s
bemng ridiculed for months and years,
and the Government 1s not bothered
Why should these papers be allowed to
ridicule the Gandhi cap? After all,
these were the relations of the ed tors
of these very papers who were ros-
ponsible for these caps as well as the
Congress movement, the freedom
movement, and they are today indi-
flerent to the work done by theiwr
fathers ang grand fathers, and they
are now bringing a bad name to the
Party, to the Govcinment, to the
Ministers, to even the great lead-
ers of our couniry, whc are great
leaders not only 1n this country but
in the entire world, who 1ire respect-
ed But our own people, very small
people, ridicule our leaders They
make fun of them They ridicule our
Gandh1 cap They ridicule our Min-
1sters They show some Ministers
sleeping, some Ministers doing some-
thing else They show as 1f our
\
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Minlscers do not understana what 1s
wulng on 1n the House anu hey uo
not know what they are speaking If
tney do not know what w speak, how
would they be here’ TIhey say every-
thing they possiply can Even a stu-
aent doing some research would make
out a sad picture of these papers They
condemn our own Government by
saying very fantastic, crazy, highly
mischievous things I think 1t shoula
be for the Government to put an end
1 this sort of mischievous pehaviour
oi these papers Let me say that these
papers will some day regret what they
have been doing because they unaer-
mine the national interests Natural-
1, trom the trends in the press I feel
tier. 18 o mischievous vropaganda
gomng on gll over against the Govern-
ment 1n order to undermine 1t and the
Government does not seem to bother
about 1t When all this tiouble accu-
mulates and the cumulative effect of
1t 1s felt after five or ten yedrs, at
w12t stage we will not be able to mend
matters Today these matters can be
mended They should be examined
py the Government and something
uone about 1t before 1t 1s too late when
wc shall be only feeling sorry and
shedding tears That, then, would not
be the time for us fo put any correc-
tive to these things So today when
we see these trends, when we see all
these things, let us take action about
1t Let us go about 1t in the spint of
the emergency that 1s there and show

that we mean to tackle the task.
Thank you
Surt BHUPESH GUPTA Madam

Deputy Chairman, 1t is good that this
subject hes been discussed It 1¢ not
possible for me within the time at my
disposa] to answer every single pomt
wnich has been scagar tu | » madc out

by the Members opposite The hon
Members opposite were, were,
between themselves, saar.ng the
orchestra played by the Home
Minister The music came but
the tune was set Ly lun He plaved

it He set the tune a. «. whether the
emergency should remawn or not I
cannot expect, natu1zl’y +‘he hon
Members of the Congress Party to
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support me openly. But some of
them indirectly have done so. Perhaps
they are not conscious of the extent
to which they have done so. But none
the less they have done so.

I am very grateful to the hon. Mem-
bers, Mr. Vajpayee, our friend, Mr.
Dahyabhai Patel, and others who have
supported thig resolution—Mr., Gaure
Murahari, Mr. Kureel and others in-
cluding Mr. Mani. I counted 14 names
of the hon. Members who have clear-
ly supported the demand for ending
the emergency.

Sart SHEEL. BHADRA YAJEE:
With reservation.

Surr BHUPESH GUPTA: But you
have not supporteq it, I know that.
If T had taken free votes, I would have
got this thing passed. It is quite clear.
Now let me deal with the arguments.
But I should like to concenirate on
the arguments given by the Home
Minister and by the Prime Minister.
First of all, I would like to say that
listening to the speeches I felt that
we were facing something which 1 had
never known. These speeches would
stand in sharn contrast to what was
said in November, 1962 when the Pro-
clamation was being discussed in this
House ang the Home Minister spoke.
If you read the speech of the then
Home Minister, Shri Lal Bahadur,
you would find that that gpeech stands
in sharn contrast to what the hon.
Home Minister said in support of it
today, about the continuance of the
emergency.

Madam, what was the case of Shri
Shastri at that time? He was asking
for emergency powers because/ the
situation was grave indeed and the
Proclamation said so. At that time
the Chinese forces were advancing in
huge numbers, as you know, into our
territory. Today it is not go Natural-
ly there is a difference in the situa-
tion whatever else you may say. The
thing which exercised the mind at
that time was precisely the situation,
when the Chinese forces were r~aming
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| and we had to deal with the situation
| in the sense of army movements and
so on. It was at that time not a ques~
tign of defence production or defence
breparation as such. It was a ques-
tion of moving the supplies quickly,
moving the Armed Forceg quickly,
taking prompt action, without wait'ng
for any kind of delays, procedural or
administrative. Then there was justi-
fication. At that time also similar
arguments were given. That was the
substance 'of the arguments which cal-
led for, according to the Government,
the emergency powers. And we gave
the emergency powers, all of us. At
that time we were all unanimous.
Today there is division. Today you
can see there is no unanimity over
this matter. It may be that that side
hag more votes. None the less there
is division today. That also is an ob~
jective reflection of the situation that
prevails in the country.

Madam, when Lal Bahadurji, came
here the other day he asked us to
think over the problem. He said the
dispute was hanging fire indefinitely
and some way should bhe found to solve
it since we are dedicated to the cause
of peace. Therefore, we should apply
our mind to some peaceful solution of
the problem. Earlier when Premier
Khrushchev made the proposal to
renounce war for settling ferritorial
disputes, we supported it. And in that
background the Minister without Port-
folio said this thing to which I have
referred. Now would he have said
this thing in November 1962 or De-
cember 1962 or even January or Feb-
ruary 19637 He would not have said it.
Even though the cease-fire had come,
he would not have said it in Novem-
ber or December 1962 or even in Jan-
uary or February 1963, for the simple
reason that things were not still
clear in the mind, it wag not clear
which way the things were moving
There were still very positive ap-
prehensions of a flare-up which might
have necessitated the movement of
Armed Forces and other things. To-
day he does not come to say this thing.
And I must remind the hon. Mem-
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bers who spoke on the November
Resolution vf 1962 that after the

Colombo Proposals we passed another
Resolution also. You will remember
that when we passed that Resolution
we passed it on the ground that it was
something different from what had
been stated in the Resolution passed
in November. ‘ |

Therefore, it iy not as if we are
today reviewing the situation. We
are actually reviewing the situation
from time to time. In the meanwhile
we had actually passed two resolu-
tions, one at the time of the invasion
and another after the Colombo Pro-
posals had been announced and which
we had accepteg in toto. Now the
situation has developed further but in
a better direction. L.et us not try to

deceive ourselves by think-

4 pM. ing that it is not so. All other
measures that you Thad
taken for the emergency

situation, many other measures, have
been withdrawn—the restrictions on
production, curb on allocation of funds
to the various Ministries, etc We get
documents and letters saying that the
cut that was imposed in view of the
emergency has been restored. Good.
It has been restored. In the produc-
tion sphere, certain curbs were made
in order to divert the productive
energy to some other channel. These
have been restored too. The other
day I was reading that now the cement
producers will be getting something
more, which was restricted or res-
trained. Therefore all these things
happen. By-elections are  taking
place in the normal way. Therefore
this improvement of situation has not
been in relation to the border itself.
If it were not so, I would have been
hard put to defend my position and
to sponser my case here. If you take
the speeches of the Government lea-
ders. you will find the same thing,
not here to-day but they call press
conferences and make speeches and
in the speeches also they say the same
thing. I think we would not be fair
to ourselves if we wanted to make out
as if it is the same as in November-
December 1962. Tt is not so. From
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our behavipur, from the various mea-
sures that we have withdrawn mean-
while in the intervening period and
also because of other developments
noted by us in our speeches, we have
come to the conclusion that the situa-
tion has improved. I think there is
no disunity in the country on this
matter but why create an artificial
divergence with regard to the assess-
ment of the objective situation simply
because the Government want the
emergency powers to continue? Now
here you say ‘no fighting for some
time’. It is not for some time, for
sixteen monthg there i¢ no fighting.
That is very important, a material
point in the situation. The emergency
was declared not because of a mere
threat but because of a grave threat as
a result of external aggression, as you
put it in the declaration itself. To-
day you cannot say, whatever may be
your assessment with regard to other
matters or your assessment of inten-
tions or other things. You do not say
this. Therefore I think it has to be
viewed' from that angle. After our
debate last time, the Indian Exvpress
wrote an editorial and it said: “Where

is the emergency”? That was the
title.
Sart SHEEL BHADRA YAJEE:

That is a capitalist paper.

Srrr BHUPESH GUPTA: Tt wrote
on 12th February:

“But there can be no two opinions
that to-day, 15 months after its
proclamation, the emergency lies
dead on the floor and that all that
it needs is a decent burial.”

This is what the Indian Express wrote.
Then it went on to say:

“Apart from the prevailing ten-
sion with Pakistan on the one hand,
and China on the other, it cannot
in all conscience be claimed by the
Government that the threat to the
country’s securitv, however noten-
tial is immediate.”
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The th.rd point this paper made was:

“It is to be hoped that when the
Rajya Sabha debate on the subject
1s resumed a fortnight hence, Home
Minister Nanda will take a realistic
view of the situation.”

This 1s what was written. Other
editorials have also appeared. I have
got a subsequent editorial from the
‘Times of India’ on the President’s
Address which was written also after
the emergency on ‘Incompetence’—
that was the title. They are also mak-
g fun of the proposed Eighteenth
Amendment Bill and related matters
connected with the emergency. There-
fore other papers also wrote like that.
I am not giving the quotations from
the paper because it is well known in
the country that the press has been
reacting to it in a particular way. It
shows that the volume of publie opi-
nion is against it. Do you mean to say
that all of us on this question, Mr.
Goenka’s paper, Mr. Sahu Jain’s paper
and all other papers, have gone wrang?
No. Understand this position. You
take sometimes these publications ac
signs of public opinion. Therefore I
<ay, there is no fighting today for the
last 16 months. There it no flght and
we should feel happy about it. Mr.
Krishan Dutt was brandishing his
sword but his Prime Minister is not
doing it. I do not know why he is
doing it Certainly do not try to put
vour policy to diseredit. I do not
think the Prime Minister will like or
even Mr Nanda will like it. Fven
while speaking on this subject he did
not sav that the danger has increased.
(Interruptions). Yes. Pakistan ™as egot
in now. Then say that the Pakistani
thine is there. TIssue another procla-
mation, make another speech, start it
all afresh

Surr SHE¥L. BHADRA YAJPRE:
Very funny argument.

Sum1 BHUPESH GUPTA: But the
emergency was prorlaimed to deal with
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our country. It was not because of
the fact that Psakistan was receiving
huge arms aid from the U.S.A, If that
was so, then we should have proclaim-
ed an emergency here as soon as the
Arms Aid Agreement between Pakis~
tan and the U.S.A. was signed in 1954.
We did not do it. In fact we did
not declare an emergency in the whole
country even in 1948 when one-fourth
or one-third of Xashmir was taken.
Even to-day, between 1948 and 1962,
in that period, aggression had continu

ed there in one-thirg of Jammu and
Kashmir embracing a population of
one million people—arms had been
accumulated there under the Military
Pact Everything was there which
constituted a threat that way but
you did not declare a state of emer-
gency. In fact we did not discuss
this matter at all from the point of
view of proclamation of emergency in
this House. The whole thing was felt
necessary because of the development
in 1962 October-November. Let us
see whether from that angle it is there
or whether the situation has changed
for the better. Tt hag changed for the
better, there is no doubt about it.
Fvervbody savs that the emergencv
now remains in force onlv for use of
*he DIR apainst the Opposition or
some aich thing. Therefore I cannot
agree. Is this the assessment of poli-
tical leadership of the country, of the
Government that they are expecting
an immediate attack, a resumption of
militarv operations? No, it ig not so.
Then the picture would have been
different, then the picture would have
entirely changed, the attitude would
have been different and many things
would have been done. Therefore you
are not even making that assessment.
Whatever you may say here to score
2 debating point, vour assessment of
the situation is, whether you are right
or wrong is a different matter, that
the situation has improved from the
point of view of the immediate threat
nf resumption of armed aggression.

Therefore I say that is not right.
Here Mr. Nanda gave so many thinge
about lands and a'l that Now you gee
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what he says. It is used for military
acquisition and requisitioning of landg
but actually they are derequisitioning
lands which they took on the declara.
tion of the emergency. They are pas.
sing orders derequisitioning them. We
know this. Therefore you cannot blow
hot and cold. If we say that for the
acquiring of land for firing practice we
need the emergency powers, people
will taugh at us as if in England
France and other countr.es people do
not have artillery or firing practice at
all. They do not have their children
shooting air-guns in their backyards,
They too have artillery guns as we
have and they do practise but they do
not need emergency powers for that,
These are, therefore, lame excuses,
The only excuse is this that the Cong.
ress Party and the Government needq
the emergency in order to persecute
the people, whatever they may say
here. Here I was pointing out Prof,
Lal's ‘Gur Satyagraha’. He was bring,.
ing some gur to Delhi. He was ap-
prehended under the D.I.R. and »ut in
jail. Which border was he threaten.
ing? I must know it from the Govern.
ment.

Surr A. B. VAJPAYFEE: U.P.- Delhi
border.

Serr BHUPESH GUPTA: UP..
Delhi border wae threatened by Prof.
Lal carrying half a seer of gur? There
should be a limit to 5 ridiculous ap-
nroach to public affairs. This is what
T sav. Now anybodv vou mav find
whom you want to arrest for the
defence of the zountry under the
DIR. |

Now, thie is all absolutely wrong,
Actually, they have no case. Emer-
gency means more vpower for tha
bureaucracy, emergency means more
power for the Ministers. emergency
means more power to issue threats 1o
the democratic rights and liberties ot
the people. emergency means a sword
in the hands of the ruling partv to
brandish over the heads of the opposi..
tion parties and emergenc - n-eans that
when th. elections take plac~ vou can
go and tell the people that if they

[
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voted against you, then the Defence of
India Rules would be used as has been
done in some parts of the country.
This is called emergency. Have you
taken emergency powers for increasing
production? Have you used it for con-
trolling prices? On every count you
have failed. You shoulg not only
revoke this emergency but should pay
compensation to the country for having
misused power and having failed in
this manner. That is what I say.
There should be some sense of propor-
tion. We do not need all these things
for increasing agricultural production,
which has gone down like anything.
Bverything has gone down, Almost
all the commodities have shown a de-
cline in production. You could not
compel them to improve the produc-
tion; you could not use the emergency
powers to compel the employers to dis.
charge their responsibilities. You
have miserably failed in that sphere
but when it came to the workers and
the legitimate dernands and rights of
the workers, you had used these
powers.

Madam Deputy Chairman, some peo-
ple have said that I speak because
some of our Dpeople are in jail
Naturally T am much concerned about
it  Even today we have got fourteen
of our comrades in jail in Maharashtra
including Com. Ranadive, a member
of the Central Council, Mr. Parulekar,
another member of the National Coun-
¢il and Mrs. Parulekar who is a veteran
woman worker of Maharashtra. They
are all in jail ang three times they
were released because the orders were
found not to be valid but everytime
they were released, instead of releasing
them, Government had them rearrest-
ed by what they called removal of the
technical error. The High Court says
that their detention {5 illegal
but again the State Govern-
ment passes the same order. Now,
is that the wav to treat the people?
Having failed in this, they are
doing something more. In Uttar Pra-
desh, six people are in detention; in
Bengal there are two people in deten-
tion, belonging to our Party, and in
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Tripura twentynine people, the
entire  opposition, is in jail. I
have got a telegram here which
says that the two M.Ps, from
Tripura lodged ia Hazaribagh jail
are on hungerstrike. They were here
at that time and within four days of
their reaching their place, they were
arrested. I should like the Govern-
ment to prove anything against them
but they have nothing. The entire op-
position js in jail; who is, T would like
to know, threatening Tripur- at the
moment. Tripura is threatened by
something €lse, some Intrusion there
by the Pakistani armed forces. Are
you arresting them for that also? I
should like to know +this. Are our
comrades in Tripura in prison because
something has developed between
Pakistan and India? Then, say so.
Our only crime was that in the Third
General Elections, we captured both
the Lok Sabha Seats from Tripura
forming fiftyone per cent. of the votes,
the majority of the votes, and in the
Assembly we have just the same num-
ber. All the leaders of Tripura are
in jail today.

This is not the only ground on which
I demand revocation of cemergency
even though that in itself would be an
important enough reason. I am glad
Mr. Arjun Arora and Tariq supported
the release of the detenus. Emergency,
I sav, should be revoked for the sake
of democracy. for the sake of consti-
tutional principles, for the sake of
goodness in oublic life, for public
moralitv. I think that if they believe
in continuing this kind of thing and
develop a habit of emergency, there
will be less and less of difference bet-
ween us and the dictatorial regimes,
militarist regimes which we condemn,
and we shall be more or less, acclima-
tised as Mr. Hare Krushna Mahtab
said in the other House, to a regime of
negation of democracy. Therfore, 1
plead with this House that this emer-
gency should be ended. There s no
need for it from the point of view of
the country and certainly it needs to be
revnked from the point of view of the
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agriculture
/ country, democracy end our publie
life,

Tae DEPUTY CHAIRMAN: The
question is:

“This House is of opinion that
having regard to the improved situa-
tion in the country the state of emar.
gency should now be ended.”

The motion was negatived.

RESOLUTION RE APPOINTMENT
OF A COMMISSION ON AGRICUL-
TURE

Sert N. SRI RAMA REDDY (My-
sore): Madam, with your permission,
I woulg like to move the following
Resolution:

“This House is of opinfon tha%
Government should appoint a Com-
mission on Agriculture (on the pat-
tern of the Royal Commission on
Agriculture of 1926-28) consisting of
members representing both Houses
of Parliament and experts on agri-
culture to enquire into the problems
of agricultural research, agricultural
development and agricultural edu-
cation in the country, with parti-
cular reference to soils, implements,
manures, seeds, irrigation, pesticides,
improvement of cattle for more milk,
sheep. poulirvy and other economic
livestock, and to report on the ways
and means of catching up with the
progress of other advanced countries,
especially in the matter of agricul-
tural productivity.”

r

[Tae  Vice-CHamrman (Swr1 M.
Govinpa Reppy) in the Chair]

Mr; Vice-Chairman_ it is well known
that agriculture is the premier indust-
ry of India. Nearly seveniv or eighty
per cent. of the people are following
the agricultural occupation and more
than eightv to eightv-five per cent. of
the people are depending directly or
indirectly upon agriculturc. Therefore,

if agriculture shows anv setback
in itg development, in its growth,
then that will be the greatest

tragedy of this country. Therefore #



